From:
Principal District & Sessions Judge
-cum-Spl. Judge (PC Act)(CBI),
Rouse Avenue Court Complex,

New Delhi. , " S
To, : - !
The Registrar General,
High Court of Delhi, 9064 i
New Delhi. 5 438 ’ L
No.MP/MLAs./RACC [Gaz./2025/ l//(ﬂ 4 Dated /¢ / /0 //w,LJ”’
Sub:- Monthly progress report of the Courts setup for trials against sitting and
former Members of Parliament (MPs) and Members of Legislative
Assemblies (MLAS)
Ref:- No0.5384/DHCIGazI/G-2/2022 dated 28" SEPTEMBER, 2022.
Sir,

With reference to the above mentioned letter, please find enclosed herewith
the monthly progress report of the Courts setup for trials against sitting and former Members
of Parliament (MPs) and Members of Legislative Assemblies (MLAs) for the month of
SEPTEMBER, 2025 in the prescribed format from the following Judicial Officers of Rouse
Avenue Court Complex, New Delhi for information.

Sl. No. [Name of the [Designation L.P |Instt | Cases Cases Dis |Pendency
Judicial received [transferred ason
Officers by 30.08.2025

transfer
Sh. Dig Vinay ;
: Special Judge
1 [Singh (PC Act)(CBI)-09 17 1. 0 1 0 17
2  ish. Jitendra Special Judge
Singh PcAc(cBy23 | % | 1 “ 0 2 24
3 Sh. Vishal Special Judge
Gogne (PcAccBy-24 |28 | ? o @ g 7
4 Sh. Paras Dalal |Addl.Chief
Judicial Magistrate- | 21 0 0 0 2 19
01
5 Ms. Neha Mittal  |Addl.Chief
Judicial Magistrate- | 20 0 1 0 2 19
03
6 Sh. Vaibhav Addl.Chief
Chaurasia Judicial Magistrate- | 20 4 1 0 3 22
04
TOTAL ;
126 8 4 it 9 128

Yours faithfully,

% X
.'LiF{T ; /
LA H‘G%‘i C'(x:"\

.......... (Ashwani Kumar Sarpal)

R cbihd /‘ . . . 2.8 -
oy NOLeeee - Principal District & Sessions Judgg—cum-
L \.\.\-\\-"\)'/' Spl. Judge (PC Act) (CBI)(Officiating)
Rouse Avenue Court Complex
New Delhi
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oMoV DIG VINAY SINGH |
Special Judge (PC Act) (CBI)-08
MONTHLY PROGRESS REPORT OF COURT DEALING WITH CASES AGAINST MPs AND MLA®Ps / MLAs Casas)
Rouse Avenue District Court,
REPORT OF THE MONTH OF SEPTEMBER-2025 New Delhi
{Letter No. MP/MLAs/RADC/Gaz./2020/E-22388-22393 dated 24™ November, 2020}
Name of the Presiding Officer DIG VINAY SINGH
Designation Special Judge (PC Act) CBI-09 (MPs/MLAs Cases)
Rouse Avenue District Court, New Delhi.

Date since which posted in the court 29.04.2025 (A/N)
Total humber of cases pending on the first day of the month 17
Number of cases disposed/transferred in the month with detail i.e. 1
conviction, acquittal, discharge, acceptance of closure report, etc (Transferred)
Number of cases pending on the last day of the month 17
Number of cases instituted in this month 1

(Crl. Revision)

Prepared by: :
- (Dig Vi:@smgh)
QL Spl. Judge (PC Act) CBI-09 (MPs/MLAs Cases)

Rouse Avenue District Court, New Delhi
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(MPs / MLAs Casss)

- order/judgment dt. 29.07.2019 of the Hon'ble High Court has been quashed and

set aside only qua the accused who were discharged by this court in this case and
were petitioners before the Hon'ble Supreme Court and it was not qua the accused
against whom charges were earlier directed to be framed. Hence, some
clarifications on the above aspects & with regard to the effect of the above
judgment dt. 27.07.2022 are sought by the accused persons in the pending Crl. Rev.
nos. 38/2016 of CBI and other connected petitions i.e. Crl. M.C. Nos. 4442/2015,
5003/2015, 5005/2015, 5007/2015, 58/2017 filed by the accused persons in this
case are scheduled for hearing before the Hon'ble High Court on 04.12.2025.

INote: Order dated 19.09.24 passed by the Hon’ble High Court in Crl. M.C. No.
4442/2015 (Crl. M.A. 6570/2024 & 7413/2024) and Crl. M.C. No. 4443/2015
(Crl. M.A. 6594/2024 & 6595/2024), CBI sought time to address arguments on
the issues .

sl CNR No. and Cause title Nature ~ Penal statutes involved No. of accused Whether accused is sitting or former g 0 te of cognizance
No Whether State case, complaint ’ WAV#HE@ Bﬂ:ﬂ'ﬁﬂ E m‘ ’
case or closure report &\ D@‘hl
DLCT110001012019 CBI-PC Act U/S 120B, 420, 465, 468, 471 IPC 10 Former 27.04.12 08.06.2012
CBI/46/2019 13(2) r/w 13(1)(d) of PC Act, 1988 MP
1 CBI
Vs
Ambumani Ramadoss etc.
Date|[Present Stage [Detail of prosecution witnesses | Statement Detail of defence Date since {Whether there is any stay of proceedings ordered by superior court, if yes give| Whether any Expected date of
of of the case of accused - witnesses when detail interim orders disposal of case
Fra Whether matter has are existing in
ming recorded or been posted the matters
of not for final
Char arguments
| ges
'Witnesses| Witnesses [Witnesses Defence Defence -No- # Disposal within two
cited | dropped |examined witnesses | witnesses Although there is no stay, but the matter cannot progress because of the following -No- years from date of
cited examined reason. Vide order dated 07.10.2015 the 1d. Predecessor Court ordered framing of framing of  charge.
Form| Awaiting 119 N/A N/A No N/A N/A N/A  [charges against 5 out of 10 accused while discharging the remaining 5. On being Documents of this file
al |Clarifications/ challenged by the 5 accused who were put to charge on one hand, and by CBI on comprises o
charg| orders or the other hand qua the discharged accused, vide order dated 29.07.2019 Hon’ble fapproximately 11,000
e yet| directions of DHC in Crl. MC no. 4442/2015, 5003/2015, 5005/2015, 5007/2015, 58/2017 & pages.
tobe| the Hon'ble Crl. Rev. no.38/2016, Hon’ble DHC remanded the matter back. On being
framel High Court/ challenged, vide Judgment dt. 27.07.2022 in SLPs, the Hon'ble Supreme Court had
d further remanded the matters back to the Hon'ble DHC for considering the matters afresh
proceedings on merits. However, the above judgment has nowhere indicated that the impugned




o shi .
DIG VINAY S
gpecial Judge e (PCAct) (CBI-09 \
(MPs / M MLAs Cases)
e Avenue District Court,
Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Cl'lmmal)‘%\{o pe pegacot
India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case during |The Action plan formulated and the steps The specific reasons, if any causing delay in disposal of

the month taken for expeditious disposal of the case the matter

# On 20.09.2025:- - Crl. M. C. No. 4442, 5003, 5005, 5007 of 2015 and 58 of 2017 and
Crl. Rev. P. 38/2016 are pending before the Hon’ble High Court.

1. It was submitted by both the parties that the petitions Also documents of this file comprises of approximately 11,000

before the Hon’ble High Court under nos. Crl. M. C. No. pages.

4442, 5003, 5005, 5007 of 2015 and 58 of 2017 and Crl.

Rev. P. 38/2016 are now listed on 04.12.2025.

Accordingly matter was adjourned for 08.12.2025.
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(MPS | MLAS Cases)

ere petitioners before the Hon'ble Supreme Court and it was not qua the
ccused against whom charges were earlier directed to be framed. Hence,
ome clarifications on the above aspects & with regard to the effect of the
bove judgment dt. 27.07.2022 are sought by the accused persons in the
ending Crl. Rev. nos. 38/2016 of CBI and other connected petitions i.e.
rl. MC no. 4442, 4443, 4480, 5003, 5005, 5007 of 2015, Crl. MC 688 of
017, Crl. MC 58/2017 & Crl. Rev. no.38 & 25 of 2016 filed by the
ccused persons in this case are scheduled for hearing before the Hon'ble
igh Court on 04.12.2025.

ote: Order dated 19.09.24 passed by the Hon’ble High Court in Crl.
.C. No. 4442/2015 (Crl. M.A. 6570/2024 & 7413/2024) and Crl. M.C.
0, 4443/2015 (Crl. M.A. 6594/2024 & 6595/2024), CBI sought time to
ddress arguments on the issues .

Nature - Avenue Distnct Coutt,
SINo CNR No. and Cause title ‘Whether State case, complaint Penal statutes involved No. of accused | Whether accused is sitting OB ate oéi dﬁﬁ‘of taking cognizance
case or closure report former MP/MLA instituti
DLCT110001072019 CBI-PC Act U/S 120B, 420, 465, 468, 471 IPC 5 Former 22,0213 25.02.13
CBI/48/2019 13(2) r/w 13(1)(d) of PC Act, 1988 MP (CBI Court Lucknow)
2 CBI
Vs
Dr. Keshav Kumar Aggarwal etc.
Date of [Present Detail of prosecution witnesses Statement of |Detail of defence witnesses| Date since when |Whether there is any stay of proceedings ordered by superior court, if yes give detail Whether any interim | Expected date of disposal of case
Framin Stage of accused - matter has been orders are existing in the
gof rtshe case Whether posted for final matters
Charges| recorded or arguments
not
'Witnesses| Witnesses | Witnesses Defence | Defence -No-
cited | dropped |examined witnesses | witnesses Although there is no stay, but the matter cannot progress because of the -No- s .
cited examined following reason. Vide order dated 07.10.2015 the ld. Predecessor Court #Disposal within “YO yedts
Formal| Awaiting| 30 N/A N/A No N/A N/A N/A ordered framing of charges against 5 out of 10 accused while discharging from date of framing of
charge|Clarificat the remaining 5. On being challenged by the 5 accused who were put to charge.
yetto| ions/ charge on one hand, and by CBI on the other hand qua the discharged
be |orders or ccused, vide order dated 29.07.2019 Hon’ble DHC in Crl. MC no. 4442,
framed|directions| 443, 4480, 5003, 5005, 5007 of 2015, Crl. MC 688 of 2017, Cil. MC
of the 8/2017 & Crl. Rev. no.38 & 25 of 2016, Hon’ble DHC remanded the
Hon'ble atter back. On being challenged, vide Judgment dt. 27.07.2022 in SLPs,
High e Hon'ble Supreme Court had remanded the matters back to the Hon'ble
Court/ HC for considering the matters afresh on merits. However, the above
further judgment has nowhere indicated that the impugned order/judgment dt.
proceedin| 9.07.2019 of the Hon'ble High Court has been quashed and set aside
gs nly qua the accused who were discharged by this court in this case and

~
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DIG VINAY SINGH

Special Judge (PC Act) (CBI)-09

(MPs / MLAs Cases)

Rouse Avenue Distyict Court,

) elhi
Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/202‘8‘%\&% “ Court on its own motion vs. Union of

India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case during the
month

The Action plan formulated and the steps
taken for expeditious disposal of the case

The specific reasons, if any causing delay in
disposal of the matter

# 20.09.2025:-

1. It was submitted by both the parties that the petitions before
the Hon’ble High Court under nos. Crl. MC no. 4442, 4443,
4480, 5003, 5005, 5007 of 2015, Crl. MC 688 of 2017, Crl.
MC 58/2017 & Crl. Rev. n0.38 & 25 of 2016 are now listed on
04.12.2025.

Accordingly matter was adjourned for 08.12.2025.

Crl. MC no. 4442, 4443, 4480, 5003, 5005, 5007 of
2015, Crl. MC 688 of 2017, Crl. MC 58/2017 & Crl.
Rev. 1no.38 & 25 of 2016 are pending before the
Hon’ble High Court.
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(MPs / MLAs Cases)
. . — :tegta*. .
Sl No CNR No. and Cause title Nature - Penal statutes involved No. of accused Whether accused is snttulgm&%m 10) ate of Cognizance
Whether State case, complaint or former MP/MLA New Del |
case or closure report
DLCT11-001856-2019 State Case U/S 120B IPC r/w 420 IPC 19 Sitting 18.10.19 21.10.19
CBI-PC Act Sec. 8 & 13(1)(d) of PC Act MP
3 CBI
VS
M/S INX Media Pvt. Ltd.
(CBI-417/2019)
Date |Present Stage Detail of prosecution witnesses | Statement Detail of defence Date since when ‘Whether there is any stay of proceedings ordered by Whether any | Expected date of
of of accused ‘witnesses matter has been superior court, if yes give detail interim orders | disposal of case
Frami - posted for final are existing in
ng of Whether arguments the matters
Charg recorded
es or not
Witnesses | Witnesses | Witnesse Defence | Defence
cited dropped s witnesses | witnesses
examine cited examined
d
Charg | Arguments on charge 124 N/A N/A N/A N/A N/A N/A Though there is no express stay, but two of the -No- # Disposal within
e yet (Main-91 accused persons have challenged order of this Court two
to be Supp-1- dated 26.10.2024, whereby the request of the accused years from date of
o =4 to defer the matter till further investigation is Framing of cizge.
d o Documents of this
(Few completed was d1sm1ssgd. flle comprises of
viitnesses The case is now ripe for arguments on charge, approximately
are however, in view of Order dated 20.08.2025 in Crl. 8,000 pages.
common) M.C. No. 8992 & 8993 of 2024, by the Hon’ble Delhi
High Cowrt, wherein two accused have requested
High Court that matter should not be heard on the
point of charge till further investigation is pending,
the matter was adjourned to 22.11.2025, ie. a date
after the date before High Court which is 17.11.2025,
as directed in the Order dated 20.08.2025.
The matter now stands adjourned to 22.11.2025.
( (




Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminalﬁ‘@&%&ﬁﬁé‘%ﬁ%%l

India & Ors.” below mentioned points have been added.
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DIG VINAY

SINGH
Special Judge (PC ALY (CBI)-08

(MPs / MLAs Cases)

ict Court,

“ Court on its own motion vs. Union of

Short Summary of the work done in the case during the month

The Action plan formulated and the steps taken
for expeditious disposal of the case

The specific reasons, if any causing
delay in disposal of the matter

# On 01.09.2025

IA No. 30 & 31 of 2025, qua supply of deficient copies/list of unrelied documents
etc., were disposed of, after getting those deficiencies removed and the case is
now ripe for arguments on charge, however, in view of Order dated 20.08.2025 in
Crl. M.C. No. 8992 & 8993 of 2024, by the Hon’ble Delhi High Court, wherein
two accused have requested High Court that matter should not be heard on the
point of charge till further investigation is pending, the matter was adjourned to
22.11.2025, i.e. a date after the date before High Court which is 17.11.2025, as
directed in the Order dated 20.08.2025. The matter now stands adjourned to
22.11.2025.

Note:- 03 IAs and 02 Misc. Applications were also disposed of.

After filing of initial chargesheet on
18.10.2019 and summoning of the accused
persons, supply of copies, disposal of
applications w/s 207 Cr.PC, due to pending
investigation the matter got delayed and the
supplementary chargesheet has been filed
after more than 5 years, on 14.05.2025 in
which additional accused persons were
chargesheeted, practically bringing back the
stage of the matter back to initial stages of
supply of copies/ scruting. In the
supplementary chargesheet also it is still
mentioned that investigation is still pending
on the aspect of LRs sent to overseas to
different countries.

Also, Documents of this file comprises of
approximately 8,000 pages.

Also, in view of Order dated 20.08.2025 in
Crl. M.C. No. 8992 & 8993 of 2024, by the
Hon’ble Delhi High Court, wherein two
accused have requested High Court that
matter should not be heard on the point of
charge till further investigation is pending,
the matter was adjowrned to 22.11.2025, i.e. a
date after the date before High Court which is
17.11.2025, as directed in the Order dated
20.08.2025.

The matter now stands adjourned to
22.11.2025.
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DIG VINAY SINGH

Spacial Judge

(PC Act) (CBI)-0%
(MPs | MLAs Cases)
Dist

urt

| o
CNR No. and Cause title Nature - Penal statutes involved No. of accused | Whether accused is sitting ﬁ\age oi’ mstiNg‘w DEﬂtﬁ of taking cognizance
Sl No Whether State case, complaint case or former MP/MLA
or closure report
DLCT11-000207-2020 Complaint case U/S 3& 4 PMLA 10 Sitting 25,08.20 24.03.21
ED MP
4 ED
\'E
P. Chidambaram & Ors.
(Related to INX Media Case)
(CT Case No. 08/2020)
Date of | Present Stage Detail of prosecution witnesses Statement of Detail of defence Date since when matter | Whether there is any stay of proceedings | Whetherany | Expected date of
Framin accused - witnesses has been posted for ordered by superior court, if yes give interim orders | disposal of case
g of Whether final arguments detail are existing in
Charge recorded or not the matters
s
Witnesses | Witnesses | Witnesses Defence | Defence
cited dropped examined witnesses | witnesses
cited examined
Charges | Two accused 100 N/A N/A No - - N/A Although there is no express stay, but one -Yes- Disposal  within
yetto |companies based|  Main-82 of the accused has challenged the further two years after
be |ovemseas are yetio be| g5 1.18 proceedings before this Court, under Crl. framing of
framed ;’ewed'.Also . MC. no. 9270/2024, whereby vide order charge.
nspection of unrelied
docurianits aind dated 03.04.2025 Hon’ble HC preponed Documents  of
thereafter ~ arguments the matter before it to 13.05.2025 and this file
on charge is to be this Court was asked to fix a date after comprises of
heard. However, one that date before Hon’ble HC and approximately
of the accused has subsequently on 13.05.2025 the matter 15,000 pages.
challenged the before Hon’ble HC stood adjourned to
proceedings  before

High Court wherein
there is a stay in a
manner that Hon’hble
High  Court has
directed adjournment
of matter till after
hearing of the matter
in High Court, which
is now scheduled on

|29.01.2026.

13.08.2025, and thereafter for 29.01.2026
and wherein interim orders were directed
to continue, Accordingly, matter had to
be adjourned to 31.01.2026, in view of
the order of Hon’ble DHC dated
03.04.2025, 13.05.2025 & 13.08.2025.
Meanwhile, service of A-3 & A-4, who
are overseas companies is being got
done.

~




India & Ors.” below mentioned points have been added.

feftaa fiag

DIG VINAY SINGH
Special Judge (PC Act) (CBI)-09

(MPs / MLAs Cases)

Rouse Avenue District Court,
Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2p88yillelifi Court on its own motion vs. Union of

Short Summary of the work done in the case during
the month

The Action plan formulated and the steps taken
for expeditious disposal of the case

The specific reasons, if any causing delay in disposal
of the matter

(Matter was not listed in this month)
Matter was lastly listed on 19.08.2025 :-

1. Matter had to be adjourned to 31.01.2026, in view of the
order of Hon’ble DHC dated 03.04.2025, 13.05.2025 &
13.08.2025 in Crl. MC no. 9270/24 which is still pending
before Hon’ble DHC and listed for 29.01.2026, and
wherein this Court was asked to fix the matter after the
matter is heard by Hon’ble DHC. Meanwhile, service of
A-3 & A-4, who are overseas companies is being got done.

Note:- 02 Misc. Application was disposed of in the month of
September.

The order dated 24.03.2021 whereby the cognizance of the
alleged offences was taken by this court, has been
challenged by A-1 before the Hon’ble High Court on the
ground of want of prosecution sanction under Section 197
CrPC.

Matter had to be adjourned to 31.01.2026, in view of
the order of Hon’ble DHC dated 03.04.2025, 13.05.2025
& 13.08.2025 in Crl. MC no. 9270/24 which is still
pending before Hon’ble DHC and listed for 29.01.2026,
and wherein this Court was asked to fix the matter after
the matter is heard by Hon’ble DHC. Meanwhile, service
of A-3 & A-4, who are overseas companies is being got
done.

Also, documents of this file comprises of approximately
15,000 pages.

P

< i
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DIG VINA f
Special Judge { WM (CBI)-09
(MPs / MLAs Cases)

RauseAve
Si CNR No. and Cause title Nature - Penal statutes involved No. of accused Whether accused is ‘]')ate of ll’ﬁé%lﬁl \ii Date of takmg
No Whether State case, complaint sitting or former e cognizance
case or closure report MP/MLA
DLCT11-000837-2019 CBI-PC Act Sec. 07, 12, & 13(2) r/w 13(1) 18 19.07.18 27.11.21
5 (2G Spectrum Case) (d) PC Act
CBI
VS
P. Chidambaram & Ors.
(Related te Aircel Maxis Case)
RC 22(A)/2011/CBI/ACB
(CC No. 205/2019)

Date |Present Stage Detail of prosecution Statement of Detail of defence Date since Whether there is any stay of Whether any Expected date of disposal of case

of witnesses accused - witnesses when matter | proceedings ordered by superior interim orders
Fram Whether has been court, if yes give detail are existing in
ing of recorded or posted for the matters
Char not final

ges arguments

Witness | Witnesse | Witnesse Defence Defence
es cited s s witnesses | witnesses
dropped | examine cited examined
d
Charg | Service of 3 out of 18| 70 N/A N/A N/A N/A N/A N/A -Yes- -Yes- The case relates to 2G spectrum
e yet |accused persons is yet to be The predecessor Court ordered on offences. The file is voluminous running
to be |done, death of one accused is 05.03.2022 for supply of certain into several thousand pages. Also, 3
frame | yet to be verified, and all as documents by CBI to A-2, but in accused located out of India are yet to be
d |those 4 accused are located

overseas and their processes
not received back through
proper channel. Qua others
the case is at the stage of
supply of copies as ordered
by the Court, but challenged
by CBI, wherein that order
has been stayed by Hon’ble
DHC. Till then, matter
cannot be heard on the point
of charge.

Crl. MC no. 9513/2023 preferred
by CBI that order has been stayed
and the NDOH before High Court
is 10.12.2025. Also, connected
matter under Ct. Case No.
08/2020 which is also partially
stayed by High Court was
adjourned before Hon’ble High
Court for 29.01.2026.

served. Also, order of the predecessor
Court for supply of copies is presently
stayed and till the above-mentioned
stages are crossed, it is difficult to have
a fair assessment of the time likely to be
consumed in the trial of this case and
therefore, presently no time can be
estimated. Documents of this file
comprises of approximately 15,500
pages.
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DIG VINAY
Special Judge DC %.c (CBI-0
(MPs /NLAS Cases)

Rouse Avenue District Court,

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled N@’é@@&ﬁ‘ its own motion vs. Union of

India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case during the
month

The Action plan formulated
and the steps taken for

expeditious disposal of the case

The specific reasons, if any causing delay in disposal of the matter

(Matter was not listed in this month)
t was lastly listed on 19.08.2025:-

1. CBI was directed to take steps for service of A-10, A-11 & A-
15, and death verification of Al4, all of whom are based in
alasiya.

2. After the Ld. Predecessor directed supply of copies of all
unrelied documents to one of the accused, vide order dated
05.03.2022, the said order was challenged by CBI and is under
stay by the Hon’ble High Court under Crl.MC no. 9513/2023. The
said matter stands adjourned to 10.12.2025 before the High Court
and until that issue is decided, arguments on charge cannot be
heard. Thus, matter was adjourned for 31.01.2026, as connected
matter under Ct. Case No. 08/2020 which is also partially stayed
by High Court was adjourned before Hon’ble High Court for
29.01.2026.

ote:- 03 YAs and 04 Misc. Applications were also disposed of.

The case relates to 2G spectrum offences. The file is voluminous running
into several thousand pages. Also, 3 accused located out of India are yet tg
be served.

Also, order of the predecessor Court for supply of copies is presently,
stayed as the prosecution/CBI has preferred a petition before the Hon'blé
High Court bearing no. Crl. M.C. No. 9513/2023 & Crl. M.A.No
35564/2023 against order of this court dt. 05.03.2022 directing supply of
copies of unrelied upon documents of this case to the accused persons
Further, It has been directed that till then, the compliance of order dt
05.03.2022 is not to be insisted upon. The above petition is scheduled fo
hearing before Hon'ble High Court for 10.12.2025. Also, connected mattetj
under Ct. Case No. 08/2020 which is also partially stayed by High Court
was adjourned before Hon’ble High Court for 29.01.2026.

This matter cannot proceed further till the issue of supply of copies of]
unrelied upon documents and compliance of provisions of section
207/208 CxPC is decided.

Also documents of this file comprises of approximately 15,500 pages.

—
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